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TN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD  BENCH

AT MYDERABAD

OKIGINAL APPLICARION No,302/92

DATE OF ORDER: 7-4-1992

BETWEEN 3
U,Padma .. Applicant,
AN-D

1, The Secretary to Govti,
of India, Ministry of
Home Affairs, Dept. of:
Personal & AR, Govt,
of India, New Delhi,

2. The Director of Census
Operations, Andhra Pradesh,
Hyderabad,

3; The Deputy Director of
Census Operations, A.P.,

Hyderabad, _ .. Respondents,
Counsel for the Applicant .. Mr,Madhusudan Gurur
and

Mr, Saraswathi Gutti

Counsel for the Respondents | .- Mr.NR.DevrajJ4¥hﬂC'

CORAM :
HON 'BLE SHRI T.CHANDRASEKHARA REDDY, MEMBER (JUDL.)

(Order of the Single Member Bench delivered by

Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl.) ).
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This is an application filed under Section 19
of the Administrative Tribunals Act to direct the respondents
to absorb the applicant in regular post and cguash the
impugned termination orders No.A 12019/3/90-23, IT(E&C)
dated 26.2.1992 issued by the respondent as coder with
effect from 29,2.1992 afternoon and pass such other and

Jrw- moy tes b

further erders ézem fit and proper,
h

The facts giving rise to this OA in brief

are as follovs:

2. The applicant was initially appointed at the
office of the second respondent &s codér and worked from
13.7.1981 to 29.12.1981 on a consolidated salary of Rs.2¢0/-
per month, The applicént was re-appointed as coder on 25,10,
ané worked till 29.2.1984 on a consolidated salary of

Rs, 350/= per month,

3, In the year 1%9C the name of the applicant

was sponsored by the Employment Exchangep Hyderabad &nd the
applicant was selected as coder after tne applicant passed
the test conducted on 6,10,199C &nd appointed as coder on

a consolidated salary of %.900/— per month, The appointment
order as coder dated 8,10,1920 is appended zt page 7 to thgm
0A, From the said appointment order it could be'See%%hat
zbout 21 persons were selected and appointed along vith

the applicant, As coul@ be seenfrom the said appointment
orderi§%§8.1990.the applicant herein was assigned sixth

rank in the order of merit, Below the applicant there were
14 persons; Again on 12.3,91 the applicant had been
appointed @long with sixty others on contract basis in the

Editing and Coding Cell of the second respondent for

attending to the 1991 Census vork on a consclidated pay of
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To
1. The Secretary to Govt.,of India,
“Ministry of Home Affairs, Dept, of Personnel
and A.R, Govt. of India, New Delhi,
2, The Director of Census Operations,
Andhra Pradesh, Hyderzbad.
3. The Deputy Director of Census Operations,
" A.P,Hyderabadg. ' S
- 4. One copy.to Mr, Madhusudan Guruvula, Advocate
1-66, Chaitanyapuri, Hyderabad-36,
. Onecopy to Mr.N,R.Devraj, Addl.CGSC. CAT ,Hyd. Bench.
6. One spare  copy. )
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Bs. 900/~-. 1In tbe app?ihtment order dated 12.3.199} the
serial humber of the applicaht is ¥folty one. The services
of the appliéant had been terminated as per the orders
‘dated® 26,2.19922, It is the sa}d order t?ap is fuestioned

in this OA_as already indicated. above,

a, " We have heard ﬁk,ﬁadhusudan Guruvulq, and
Saraswathi Gutta, Advocates for the applicant énd Mr ,NR.,Devra,
Standing Counsel for the respondents, All ﬁﬁe candifates
including the applicant herein have been offered appointment
on contract basis for pérforming specific work connected

with the 1991 census, The order of the appocintment
specifically states that the order of appointment will be

with effect from the date of their reporting for duty and

upto 29,.2,1992, In view of this position it may not be[:::
correct to say that the impugned order is bad in Law in any

way .

5. After hearing both sides we are of the opinion
that this OA could be diSpqsed of at the admission stage
itself‘EbQ giving appropriate directions as the applicent

had worked as coder for three spells during (ifferent

periody as indicated above,

6. Hence wé direct the respondents to re-cngage
the applicant in the same post in which she was working at
the time_of impugned orders were passed on the same terms &t
conditions as befoifaprovided if there is work ané if the
applicant is found suitable for the said posd, Yith the sa.
directions the OA is disposed of at £he admission Stage

itself. _we malke no order as to costs,
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Sy

(T.CHANDRASEIHARA REDDY ).

Dated: 7th April, 1%8z. S
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o AT
TYPED BY COMPARED~B¥L¢
, CHECKEL BY APPROVED 3Y
\
THE HON'BLE MR, \- 4 v.C.
D ' -l

e
I

THE HON'BLE ME.R BALASUBRAMANIAN:M(4)
AN

THE HON'BLE MR.,T.CHANDKASEKHAR REDDY ;
MEMBER({JUDL)

THE HON'BLE Mk.¢.J, ROY ; MEMBER{ JUDL )

4

Dateds ™) - (1-1992. | _—

ORDER / JUDGMENT

T_n-.;.-/—_e—.%-.—/;m.—%—.-weh
O.A.0, 307 /q -
Tgx_.ﬂ_o_._ (Wo B No,— )

—

Admifted and. interim directions
issuegd

Disposed of with directions

Dismisse

Dismissgd as withdrawn

DismigSed for Default,
M.A.Qrdered/Re jected.

No order as to costg#
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